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PAPERS LAID ON THE TABLE 

NOTIFICATIONS RE: Kl:aALA EDUCATIO. 
RULES 

The Minister of Education (Shrj M. 
C. ChagIa) :-1 beg to lay on the 
Table a copy each of the following 
Notiftcaticms making certain amend-
ments to the Kerala Education Rules. 
1959, under section 37 of the Kerala 
Education ACt, 1955. read with clause 
(c) (iv) of the Proclamation dated 
the 24th March. 1965, iSSUed by the 
Vice-President. discharging the fUnc-
tions of the President. in relation to 
the State of Kerala:-

(1) S. R. O. No. 410/65 published 
in Kerala Gazette dated taR 
23rd November, 1965. 

(2) S. R. O. No. 119/66 published 
in . Kerala Gazette dated the 
15th Mareh. 1966. 

(3) S.R.O. No. 197/66 published 
in Kerala Gazette dated tbR 
17th May. 1966. 

[Placed in Library. See' No. LT-
7045/66] 
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"118. (1) Each House of Parlia-
ment may make rules tor regula-
ting, subiect to the provisions 
at this Consitution, its procedure 
and the conduct of its' business." 
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"Page 60-Another colleetive 
right ot the House is to settle its 
()Wn code ot procedure. This is 
~uch an obvious right-it has 
never been diTectly disputed-
that it is unnecesstry to enlarge 
UPOn it except to say that the 
House is not responsible to any 
-external authority tor following 
the rules it lays down 'for itself, 
but may depart from them at its 
<OWn discretion." 
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Shrl Barl V!sbn'; Kamath: 
(Hoshangabad): Sir, my point is 
about the papers just now laid on the 
Table by the hon, Minister of Edu-
cation. I am sure you will agree that 
it is a matter of some cOncern to the 
House that the Government, in this 
case the Minister of Education, has 
already, in less than six weeks of the 
recess; relapsed into the old ways to 
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which they were accustomed during 
the last few sessions. During the 
last session, you will be pleased to' 
recollect, due to constant hammering 
from this side of the House, the Gov-
ernment, the Ministeries concerned, 
furnished statements of explanations 
for delay in plaCing copies of dOCU-
ments on the Table of the House. 
Here, you will see, the first statement 
is dated November, 1965. They have 
taken one year to place a copy of 
some resolution, in regard to Kerala, 
on the Table. The second one ie 
dated March 1966 and the third one 
is dated May 1966. Seven months, 
eight months and one year old docu-
ments are being laid on the Table 
today. And, if I may briefly sum 
up, if the Minister himself canllOt 
teach his Ministry to behave itself 
how can h", teach others, the people, 
the nation? With lectures day in and 
day out, what can he do with the 
students if he cannot teach the Minis-
try bctter ways? 

Mr. Speaker: They were laid on 
the Table 'of thc House earlier. That 
Was done earlier but at that time the 
time was' not enough. 

Shrt Hart Vishnu Kamath: One of 
dated November, 1965. They could 
have laid it on the Table in February. 
Why are they doing it today? They 
must give the reasons, 

Mr. Speaker: These are being re-
laid. Let Us proceed noW. 

DEFENCE Or INDIA (FOURTH AMEM>-
MENT) RULES, 1966. 

The MlDJster of Finance (8hrl 
Sacbladra Cbaadharl): Sir, I beg to 
lay on the Table a cOPy of the De-
fence of India (Fourth Amendment) 
Rules, 1966, published in Notification 
No. G. S. R. 1676 in Gazette of India 
dated the 1st November, 1966, under 
aection 41 of the Defence of India 
Act, 1962, together with an Explana-
tory Note. [Placed in LibraT1/. See 
No. LT-71M/66]. 
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"A point of order may be 
raised in relation to t>e business 
before the House at the moment: 

Provided that the Speaker may 
permit a member to raise a point 
of order durin/! the interval be-
ween the temWnation of one item 
of business and the commence-
ment of another if it relates to 
maintenance of order in, or 
arrangement of business before, 
the House." 
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